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CEJfrHAL ADMliNlSTMATlYE TEiBUmL: PEliNClFAL B03CH

Oiuiiiml. ABBiiealieii Ha.iBsS bf

Meiv Delhi, this tiie 7th day of February, 2003

HON'BLH Iffl.KULDlF S1M3H,JUDL)

Karnal iNarain

S/u Late Shri Mangaroo Dass
Hetired aonior Divisional Accoiti'its Officer,

C-9;i lirij Yihar,,
1-. 0. Chand ra V i.liar ,

h a.z i a bad. -AFPL1 CAlf1"

V. I3y Advooato: Siiri Ivhaarati La i ')

Versus

1,, Union oi' India

Through

General Manager,
No r t li e r n Ma. i I way,
Baroda House,

• iNew Delhi.

2. i'A &• Chief Acounnts Officer,
Nortliern Hallway,

Baroda House,

I'iew Delhi.

(By Advocate: Slir i H.L. Dhawan)

O K D' H ECORALI

Bv eoft*hle, Mr.KoId!ii-p Siitgli,MeraberCJed1.1

'I'he applicant has claimed interest on retiraJ

benefits. Aocoi''d i iig to the appliant he had reti. led on

31.7.20UU and had been paid DCHG in July, 2001 and then

con-muJtat ion of pension was released on 20.7. 200r,

Besides that the applicant submits that there is increase

in difer-ence of 3% DA on DCKG which has been released on

1S.1.20U2 as ."^uch he 1.? entitled to penal ihtere.'?t

thereon.

V. In reply to this, tiie learned counsel for the

respondents submitted that asfar delay in release ol his

retiral benefits are concerned it is due to the fact that

there are two cases registerd by the CBl vide two
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separate HCs and after the same were closed, the amount

was released.

it has also been pointed out that as fa]- UCHG

amount ia conoerned, there are Hallway Hules and delay on

DCiJG, If any, same had to be paid in aocoj"fia.noe with tlie

ruJes ivith interest. I'liiiiS there is already a' provi.Rion

for payment of iritoi-est and interest has been paid

accordingly. So nu further penal Interest sliould be

levied.

4. As far commutal ion of pension ls conoerned,

the learned counsel for the repsondents poirited out tliat

conirnutat ion was effected fi'om July, 20U1 arid appl icant

was getting fuJJ pension till July, 2001 and eoTfimutation

could be released only on reduotrion of pension, so thei'e

is no quesiton of interest as the same was released in

July, 20U1 simulatenously with reduction of pension.

5. lloweN'er, as regards interest on difference on

DCiiG on 3% increased DA is conoerned, admittedly, it has

been released late, i.e., only in January, 2002,

b. Considering all these contentions, i may-

mention that the applicant is not entitled to any further

interest on DGKG since DGKG iias been paid in accoidance

with the Railway Kules aloiig with interest as per

is t a t u t o i- y rules.



7, As j'egaarcis corfiniutat: i.on of pftiisioii is

eonuerned, .since in .luly, 2(J(J1 arnouBl of pension has been

coraputed and till then appii. cant was getting full

penp-iun, so there is no question ol" payment of interest,

it" at ail tile applicant is- entitled to interest lie iias to

be paid the same only if there is dealy in payment of

QornmroiJ ta t ion Ijiit tiie same has been effected in July 2(J()i

and oril.y thereafter the pensiori amount has been reduced.
•* N

the amount of coramutation of pension has been I'e leased

well in time, so there is no quest ioii of payment of

-interest.

'6. However, ay far payment of d i f.l'ej-ence of DCKCi

after payment of DA of 3% which has beeii i-eleased on

18. I - 2(3(Ji;; 1 find tiiat the applicairt is entitled to

interest from the date tiie same had became due.

Accord I irg ly, tiie respondents are directed to pay interest

on difference of DA ori DCiiG at tlie rate of 12%. I'his may

be paid w'ltiiin a period Cif 2 months fj'oni tlie date of

receipt of a copv uf this ordei'.

y. OA stands disposed of with tlie above

directions. No costs.

Hakesh

IJLOLBIF SJMGH )
JUDL)


